IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

ITEM No. 1
(IB)-997(PB)/2020

IN THE MATTER OF:

L & T Finance Ltd. .... Applicant/petitioner
V.

Brij Bhushan Singhal .... Respondent

Order under Section 95 of Insolvency & Bankruptcy Code

Order delivered on 16.10.2020

CORAM:
SH. B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. HEMANT KUMAR SARANGI
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Petitioner Mr. Vardhman Kaushik, Adv.
For the Respondent Ms. Ranjana Roy Gawai, Ms. Vasudha Sen

& Ms. Ananya Chug, Advs.

ORDER

Respondent side is present. Applicant side is not present.
On having the Respondent counsel stated that service has
not affected against the Respondent, when we verified the e-
filing, we have noticed in the index, that service proof is on
page 588, but the volume consisting of page 588 is not seen
in the e-filing. Only volume-1 is there consisting of pages 199. |
We are at loss to know as to whether or not service has been
affected by the applicant.

At last, on applicant counsel being present, upon verification,
we have noticed that copy was not served upon the

Respondent before filing this company petition, therefore, at

/



request of the applicant, this company petition is hereby
dismissed as withdrawn with liberty to file this company
petition after service is properly effected wupon the
respondents.

Accordingly, this company petition is dismissed as

withdrawn.
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